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The present appeal is directed at the instance of assessee against 

the order of ld. Commissioner of Income Tax (Appeals), National Faceless 

Appeal Centre (NFAC), Delhi dated 08.10.2024 passed for Assessment 

Year 2017-18. 

2. In the present appeal, the assessee has agitated that the ld. CIT(A), 

NFAC has erred in sustaining the addition of Rs.37,28,280/- made by the 

Assessing Officer u/s.69A of the Act by dismissing the appeal of the 

assessee on account of delay without affording sufficient opportunity to the 

assessee.  

3. The ld. Counsel for the assessee submitted before the Bench that the order 

passed by the Ld. CIT(A), NFAC u/s. 250 of the Act was without providing 

sufficient opportunity to the assessee and as such the order is bereft of natural 

justice and is liable to be set aside. It was also submitted by the ld. Counsel that 

without considering the reasons for delay stated by the assessee the ld. CIT(A), 

NFAC has dismissed the appeal on account of delay.  
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4. On the other hand, the learned Departmental Representative vehemently 

supported the orders of the authorities below and submitted that the ld. CIT(A) 

has given sufficient opportunities but the assessee failed to explain the reasons 

for condoning the delay. Therefore, the ld. CIT(A) has rightly dismissed the appeal 

of the assessee and pleaded to uphold the orders of the authorities below.  

5. After hearing the submission of the parties and perusing the material 

available on record, I find that instant impugned order passed by ld. CIT(A), NFAC 

was dismissed on account of delay in absence of any supporting document. A 

perusal of the impugned order at para 2, shows that the ld. CIT(A) has 

categorically mentioned that the assessee could not provide documentary 

evidence for condonation of delay of 730 days even after repeated opportunities 

granted to him. During the course of hearing, ld. Counsel for the assessee drew 

the attention of the Bench to the affidavit filed by the assessee stating the reasons 

for condonation of delay, the contents of which are as under :- 
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6. In the above affidavit, the assessee has stated that the accountant of the 

assessee did not inform about the assessment proceedings nor even made any 

compliance to the notices issued by the Assessing Officer. Later on, when the 

new accountant of the assessee  checked the status of the assessment 

proceedings, it came to his knowledge that the assessment order has been 
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passed on 23.08.2019. Subsequently, upon filing appeal before the ld.CIT(A), the 

appeal of the assessee suffered from delay of 730 days. On this aspect the 

assessee has not furnished any evidence/affidavit to establish the said facts 

before the ld. CIT(A) even though the ld.CIT(A) during the appellate proceedings 

has provided sufficient opportunities to the assessee by issuing repeated notices 

on 06.06.2024, 09.07.2024 and 29.08.2024, the assessee was completely non-

cooperative in explaining the huge delay of 730 days before the ld. CIT(A) with 

adequate evidence. In view of the above, I do not find any merit in the appeal of 

the assessee also. Accordingly, I am of the opinion that the ld.CIT(A) has rightly 

dismissed the appeal of the assessee on account of delay in absence of any 

positive evidence filed by the assessee and the findings of the ld. CIT(A) recorded 

in this regard are just and proper which cannot be interfered with. The ground 

raised by the assessee is dismissed and in consequence thereof the appeal filed 

by the assessee is devoid of any merit and the same is dismissed. 

7. In the result, the appeal of the assessee is dismissed.  

Order pronounced in the open Court on  12/06/2025. 
 

                 Sd/- 
 (DUVVURU RL REDDY) 

उपाध्यक्ष / VICE PRESIDENT 

कोलकाता Kolkata;  दिनाांक  Dated   12/06/2025  

Prakash Kumar Mishra, Sr.P.S. 
आदेश की प्रनतललपप अग्रेपर्त/Copy of the Order forwarded  to :   
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